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B.C,Sarma, A1, - 

This C.P.0 has been directed against the Order dated 

20,12,1996 passed in O.A. 542 of 1996. That O,A was riled by 

the applicant raising the dispute about the payment of Salary 

and wages for the period from 24.10.89 to 8.11.89. The O.A. WSS 

disposed of in the following terms :- 

"In view of the above, the matter is disposed of t the 
Stage of admission itself with the direction that the 
repentation dated 4,9,94 Shall be considered by the 
respondents 'concerned and they shall paSs a Spea<ing 
order thereon as per rules which Shall be conveyed to 
the applicant. All the above actions Shall be taken 
by the respondents within a period of 4 months from the 
date of Communication of this order. No order as to costs," 

As directed,)  the alleged contemners have Piled a reply. Th 

have annexed a copy of the speaking order dated 14th A—ugust'97 

to their reply; there, is also a consequential order dated 14.8.97 

as set out aa 	 contemners contend that the 

direction has been complied with and there has been no violation 

although there is some delay, 

Contd.,P/2, 
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During herinq f1r. Aror5, ld. Counsel appearinq for the 

alleged contesm,ers has tendered unnualif led apology for the delay 

and prays delay may be condoned. The matter has been examined after 

hearing the id. Counsel for both the parties and perusing the racords 

The Id, Counsel for the applicant wanted to bo into the details of. 

the Paot, which is not permissible in a C.P.C. We find that the 

direction Qiven by the Tribunal has been substantially complied with. 

although there is some delay. The a]lege,d contemners have also 

tendered unqualified apology in the matter. We accept.. the apology 

and condone the delay. Accordingly, we are of the view that there 

is no prima fade CASe of contempt and the petition, is liable to be 

djsmjssed 

Accordingly, the CPC is disposedof 9s action taken 

without passing any order, as to costs. W, however, give liberty to 

the applicant to file a separate O,A in tie matter if he so advised 
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not otherwise barred. 


